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Scheme as per Rule 8 of the Companies (Compromises,

Arrangements and Amalgamations) Rules 2016.

16. That the Applicant /Transferee Company undertakes to

file an Alfidavit proving seryice of notice on the Unsecured

Creditors, Equity Shareholders Central Government

through the Regional Director, Registrar of Companies,

concerned Income Tax Authority, and publication of

notice of the meeting in newspapers, not less than seven

(7) days before the date fixed for the holding of the

meeting.

Coram: SH. M.K. STIARAtrIAT Hon'ble Member (J)
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